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INTRODUCTION

L the Chairmar of the Standing Committee on Food, Civil Supplies
and Fublic Distribution (1999-2000) having been authorised by the
Committee to submit the Report on their behalf, present this Fourth
Report on Demanda for Grants (2000-2001) relating to the Ministry of
Consumer Affairs and Public Distribution (Department of Consumer -
Affairs).

2. The Committee examined /scrutinized the detailed Demands for
Grants {2000-2001) of the Ministry which were laid on the Table of the
House on 13th March, 2000,

3. The Committee took evidence of the representatives of the
Ministry of Consumer Affairs and Public Distribution {Department of
Conswmer Affairs) on 22nd March, 2000.

4. The Committee wish to express their thanks to the Officers of
the Ministry of Consumer Affairs and Public Distribution (Department
of Consumer Affairs) for placing before them detailed written notes
mﬂmsubjectmdfnrfumishh\gtheiﬂnmﬁmtuthecmm
desired in cormection with the examination of the subject.

5. The Report was considered and adopted by the Commitiee at
their sitting held on 11th April, 2000

6. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in thick type
in the body of the Report.

New DeLHr; DEVENDRA PFRASAD YADAV,
17 April, 2000 Chairman,
28 Chaitra, 1922 (Saka) Standing Commitiee on Food,

Civil Supplies and Public Distribution,



PART-T

REPORT

Introductory

1.1ThaDemmdsfmGrantn{m-Zﬂﬂl}ufﬂ'mhﬁlﬁstryanmd
deumumerAHaim{DepamnmtomemuAﬂaim}wuhidm
meTableo{LukSabhnmlﬁtixMamm.DemmdNn.m&mt
omtains&'eﬁgumofkwmueumuas&pitalﬂxpmdjmﬂ
Department of Consumer Affairs are as follows:

(Rs. in crores)*

Revenue Capital Total

Voited 2182 224 24.06
Charged —_ —_ -—_
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L5 It may be seen from the statement furnished by the Ministry
that the plan funds aflecated during 1999-2000 under Major Heads
Regulation of Weights and Measures, Industries and Standardisakion
and Quality Contral, Civil Supplies, Consumer Protection Cell etc.
have not been fully utilised. When the Committee asked about the
reasons for less utilisation of funds, the Secretary, Department of
Consumer Affairs, during arat evidence, stated as under:

“We have ourselves reditced it in the RE finding that there
was a general fiscal deficit. So, we felp that wherever it was
Passible to cut expenditure and save toney, we should help
the Ministry of Finance. There was a general direction based
on which wherever there was an expenditure which need
not be taken up now or which could be postponed, we have
postponed that expenditure and reduced expenditure for the
current year

In the case of the consumer protection, perhaps, you are
finding that expendibure is less because the expenditure wil]
be booked only by March end. We have committed the
expenditure and the bills are coming in. By the end of March,
the expenditure will be incurred. The RE cut has been made
by us deliberately knowing the progress of the work sn far
done so that the financial Position of the Government of India
could be improved to the extent possible, The RE has been
suggested by us and the difference is because in most of the
cases the March expenditure will give the final figure. The
bocked expenditure as given by the accounts department is
up to the end of February. We will be able to spend this
money. We are reviewing it évery week in March and we
have to spend the money which we have asked for in the
RE excepting BIS where we had put Rs. 20 lakh for
construction. The tender has not been finalised. It wil]l not
be possible for us to incur the expenditure this year, So, it
will be shifted to the next year.”



1.6 The Commities are not satiafied with the performance of the
Ministry in go far as plan expenditure is concerned. The percentage
of plan expenditure during the year 1999-2000 over the Budgst
Estimate stood at 58,98% which is far from being satisfactory. The
reagons put-forth by the Ministry for non-utilisation of funds such
as delay in completion of procedural formalities for award of tenders
for conatruction purposes, supply of equipment, non-filling of created
posts for Regional Research Standard Laboratories (RRSL) are not
satisfying the Committee. In the opinion of the Committee, the
Ministry has tried {p escape on one pretext or the other which is
indicative of their poor monitoring. The Committee, therefore,
recommend that the Ministry should make all out efforts for early
completion of construction works and filling of vacant posts required
for RRSL and should ensure that the amount allocated ander BE/RE
in a Financial Year should be fully utilised in the same Financial
Year in an even manner. Steps taken and progress achieved in this
regard should be communicated to the Commitiee within 3 montha
time.



CHAFTER It
CONSUMER PROTECTION
Major Head — 3454

The BE and RE 1999-2000 and BE (2000-2001) are as under—

BE 1999-2000 RE 1999-2000 BE 2000-2001

Plan MNon-Plan Flan Non-Flan Flan MNon-Plan

254 79 240 77 350 96

2.2 Consumer movement is a socio-economic one which seeks to
protect the rights of the Consumer in relation to the goods purchased
and services availed. Government has accoeded a high priority to the
programme of consumer protection. It has initiated a number of steps
to promote a responsible and responsive consumer movemnent in the
country. Su&mmmhdudemeuseofmmmediaforpmmuting
consumer awareness and encouraging congumers’ involvement thiough
voluntary consumer organisations:

2.3Themah10biecﬁveso{theCmume:Pmtectimpmgmmme

ame—

{i} To create a suitable administrative and legal mechanism
which would be within the easy reach of the consumers;

(i) To involve and motivate various sections of society such as
consumer organisations, women, youth ete. to participate in
the programmes”:

{iti} Te assist, encourage and provide financial assistance to
Voluntary consumer organisations to take up vatious
consunee protection activities: and

(iv) To generate awareness amongst consumers about their rights
nndrespmaibiliﬁm,mnﬂvateﬂ'tembuamtﬂ'ndrﬂghmm
not to compromise on quality and standards of goods and
services and seek redressal in consumer courts, whenever

required.




2.4 The Consumer Protection Act, 1986 is a milestone in the history
of socioeconomic legislation in the country. It provides a separate
three tier consumer disputes redressal machinery at the National, State
and District level. The Act is intended to provide simple, speedy and
inexpensive redressal to the consumer grievances,

{i) Cormumer Courts & Fora

25 To provide simple, speedy and inexpensive redressal of
grievances of consumers, the Government have established a three tier
consurner desputes redressal machinery at the National, State and
District level. District fora has net been established in the newly created
districts. As on date State commissions are not functioning in TN,
Manipur and Daman and Diu while the figure for the District fora is
43. The reasons for the non-functioning of such courts is vacant post
of Presidents/Members. A OTG (One time grant) for strengthening
the consumer courts has been relessed and about 50% has been utilised
so far. The Committee has been informed that the resporse of the
State Government in this regards not encouraging and that the
Department will not recommend the cases of such States to the
Planning Comunission again.

2.6 The position of cases disposed and pending and also cases
disposed within 90 days above 20 upto 150 days and above 150 days
as made available by Ministry in the State Commission and District
Fora is given as under:

Redremal Calis Comex Camen Canen Canes
Agency dupoeed  pending decided decided in dexided
within above 30 days  abowe
0 dwys uple 10 dayr 150 i
1 z 3 4= Ly &
State 101045 TIETB Pl 19055 49670
Cormnmisalons % 192% {214 % of (18.9% of 492% of
okl total 1ornl
dieposal) disposal}  disposal)
Dhstrict 105102 232 32 25713 7505
Forums Bl 5% 15.5% (26.6% af (104% of 5% of
total total ol

disposal) dispomal}  disposal)

*The total dlsposal figures may not tally with the bresk up chven at coll 4, 5 & 6, xince
all States have not given the full infoemration.
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27 Asked to State the name of District/States that are nor-

functional due to non-filling of vacant posts of President/Members,
the Ministry in their written reply, siated:

"Names of the three State Commisgions and the Districts where 43
District Forums are non-functional due te vacant posta of

sl Seate/UT DF Nom- Names of District Forume
Na functional

L Anmachal Pradesh 1 Dibang Valley.

2 Biwr ' 14 1. Sitamarh), 2. Madbepura, %

4. Jamui, 5. Begusarai, 6. Singhbhum
Wext, 7. Garwa, 8. Kathidwr, 9. i
10. Hazaribagh, 11. Godda, 12 Rohtas,

J.  Kamataka 1

4 Maharashirs 2 1. Nagpur & Nagpur Addf Fopum,

5 Punjah 1 Faridiot

h. Tamil Nady 1 Chenrwi North

7. Madhya Pradesh 2 1. Rewa and 2, Sehore

B Crisgy 1 Suisdargar-1.

9. Uttar Pradesh 15 L. Buwirapravag, 2 Exymauy 3 Auwrrals,
4. Bagpat, 5. Bageswar, & Sant Kabir
Nagar, 7. Champawat, 8. Balrampur,
% Chandsuli, 10. Gautam Budh Nagar,
1. Ambsdkar Nagar, 12 Meerus,
13. Barwilly-], 14 Jhanshi & 15, Corakhpar.
(For 5. 1-7 the forans reporied notifed
bt posts could! not be filled duse to ron.
availshibity of budget/stuff )

10 West Benga) 3 L Jalpalgur, 2. Coochbehar and
3. Calcutts—f1.

11. Daman & Diu 2 1. Duman & 2 Diy,
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2.8 Some of the steps taken by the Central Government including
National Commission for speedy disposal of pending cases by the
Consumer Courts are as follows:

(i) To strengthen the infrastructure of the consumer courts,
Central Govt. provided one-time-grant of Ra. 61.80 crores,
during 199596,

(i) Regula.tmﬂnituringnfthewuﬂdngnfmmercwrt&

(iii) States/UTa are requested to fill the vacant posis of
Pregidents /Members.

(iv} Review meetings at the level of Minister/Secretary with the
Ministers/ Secretaries of the Stabes.

(v) The Consumer Protection Act, 1986 has been amended in
1991 and 1993. Action is being taken to further amend the
said Act, to facilitate quicker disposal of cases.

29 The Committee has been informed that the Depariment of
Consumer Affairs does not maintain information regarding ratio of
staff and complaints handled.

2.10 Asked whether it is a fact that the Central Government has
written to States/UTs to hold periodical meetings with the Presidents
of the Consumer Courts to monitor and expedite the disposal of cases
and to state the number of meetings held so far and whether the step
has resulted in quick disposal of cases and the details thereof the
Ministry in their written reply have stabed:

"Secretary, Consumer Affairs had & meeting with the Secretaries of
the States/Uls on 10.11.97 to review the functioning of the
consumer courts in which he advised them to hold sitnilar meetings
with the Presidents of State Commissions from time to time. This
was followed up with the States/UTs. However, information
regarding the number of meetings held by the State Governments
is not available.

President, National Commission had a meeting with the
Presidents of the State. Commissiona on 24.1,19%4 in which certain
glﬁdelhgsmdprmedmwmdmhwdfﬂradopumbyﬂmm
for curtailing delays. In the Second meeting of the President,
National Conumission, with the Presidents of the State Commissions



‘néeting was held gn 1L10.99 where the President again Peqquested
the President Siyte i83i0ns to make aff efforts for better |
ﬂ:nc&anjngnfcmmumunmnhmdfmqlﬁchudhpmhofcms,
Theymadviuedtoluwmhhuma' lﬂ,dﬂbb‘.ingusf;
cases and to adhere 1o prescribed time nopmg, For better i

happens to gg ang ifsomabod}rﬂneisappointed, the entire cages
hastostartngnh.ThiucauaunlntofddaxWehaVe' i
ﬂ'lﬂuem'usw}lichcausedde!n




13

the summmmm;mmma&mh-mbmmny
utiliudbymnfﬂuﬂhhuwthnﬁmm,ﬁihuﬂuym]mmu
and Kashmir, Kamnataka, Madhya Pradesh, Meghalaya, Tamil Nadu,
ﬁpm%hﬂﬁtﬂhm’,wmmdntﬂm
Haveli, Daman & Diu and Lalahadweep which clearly ahows that
the Government lacks coordination with the State Govermments and
thei:monihﬁngmthemﬁuuhmhuunnthumuptuthe
mark. The Eumnﬁtue,&lmfme,slrnnglyummmmdﬂlnmmﬂtnﬁ:g
of the scheme should be further sirengthened and the Statea should
be vigoroualy persuaded to make the 3 State Commissions and 43
Dristrict Fora functional by filling the vacant poats of Prealdent/
Members without further delay. Also the Consumer Protection Act
should be suitably amended so that problems regarding denovo
proceedings, establishment of more Benches at the State/National
Commizgsion Levels are tackled properly and representatives from
Panchayat/Local Bodies are accommodated to enable the consumers
to redress their grievances speedily and within the stipulated time,

{ii} Advertisement and Publicity

213 In order to generate awareness among consumers and motivate
them to assert their right and not to compromise on quality, the
Government have been taking a number of steps like audio visual
publicity and printed material. A certain amount of the plan fund
under consumer protection {Major Head 3456) is earmarked for
advettisement and publicity. Approved allocation for the Financial Year
20002001 is Rs, 283 lakhs.

214 Asked what are the ways and means to generate awareness
among the poor jlliterate in rural, remote mnd far-flung maccessible
areas, the Ministry in thefr written repiy, have stated:—

“Innrdﬂtnmureﬂiatmemmageofmumerpmhcﬁm
reaches every citizen of this country especially in the rural areas,
the Department has prepared a number of audio-visual
programmes and aiso distributed printed publicity materials free
of cost. The important ones are:

{i} The Department sponsored a weekly radie programme,
‘Apne Adhikar’, on consumer protection. This is broadcast
from various commercial broadcasting stations of AIR in
regional languages. This is a 10-minutes weekly programme
broadca.stthmughmﬂﬂl}\fiﬁdhﬂhanﬁmdﬁhimaqr
North East stations of AIR in 10 regional languages for
North-east and 12 regional languages on Vividh Bharati
stations.
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the States for strengthening the Consumer Courts has not been fully
utiliudbyuumenfﬂu&htumchuhmlihmﬂm]ammu
and Kashmir, Kamataka, Madhya Pradesh, Meghalaya, Tamil Nady,
Tripura, West Bengal, A & N Islanda, Chandigarh, Dadra & Nagar
Haveli, Daman & Diu and Lakshadweep which clearly shows that
the Government lacks coordination with the State Governments and
theirmunitoﬂngnmﬂumtinuhmhaunntbunuptn the
mark. The Cnmmitte:t,lhmfure,lhmnglyummmndlhnmnihmng
of the scheme should be further strengthened and the States should
be vigorcusly persuaded to make the 3 State Commissions and 43
District Fora functional by filling the vacant posts of Preaident/
Members without further delay. Also the Consnmer Protection Act
shauld be suitably amended so that problema regarding denovo
proceedings, establishment of more Beniches at the State/Mational
Commission Levels are tackled properly and representatives from
Panchayat/Local Bodies are accommedated to enable the consumers
to redzess their grievances speedily and within the atipulated Hme.

(i) Advertisement and Publicity

2.13 In arder to generate awareness among consumers and motivate
them to assert their right and not o compromise on quality, the
Government have been taking a number of steps like audie visual
publicity and printed material. A certain amount of the plan fund
under consumer protection (Major Head 3456) is earmarked for
ardvertisement and publicity. Approved allocation for the Finanda] Year
2000-2001 i3 Ra. 283 lakhs.

2.14 Asked what are the ways and means to generate awareness
among the poor illiterate in rural, remote and far-flung inaccessible
areas, the Ministry in their wiritten reply, have stated:—

“In order to ensure that the message of consumer protection
reaches every citizen of this country especially in the rura] areas,
the Department has prepared a number of audie-visual
pmgmmmuandnhndishibuhadprhtedpuhljdty materials free
of cost. The important ones are:

(it The Department sponsored a weekly radio programme,
"Apne Adhikar’, on consumer protection. This is broadcast
from various commercial broadcasting stations of AIR in
tegional Ianguages. This is a 10-minutes weekly programme
broadcast through the 30 Vividh Bharati and 15
North East stations of AIR in 10 regional languages for
North-east and 12 regional languages on Vividh Bharati
stations.



(i)
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The Department has sponsored a 12 episode teleserial in
Hindi on conmmner protection entitled, "GRAHAK DOST™,
&ﬁswuhhmstmbomdu:hm&m]meh&pmbm
1398 every Saturday. The tities of the 12 episodes are given
as under

Consumetism and consumer action;
ConsumumdmaalnndﬂmCmsumeerhecﬁlim;
Insurance;

Investmesty;

Telephanes;

Health and Medical Services;

Rlectricity;

Food and Adulteration;

Railways;

Transport;

Weights & Measures; and

Airlines,

This tele-serial was the first of its kind in the Held of consumer
protectimﬂmpmg;mmmehugajnedmidemhkpopuhﬂt}r
and has been retelecast by Doordatshan three times so far. The
progriunme is now being prepared in regional Ianguages for
telecast through the Doordarshan Regional Kendras.

(iii}

mmpmuhnbmghtmtﬂwfnlbwingﬁmm
which is disiributed free of cost.

— Brochures entitled “Salient Features of Consumer Protection

Act, 1986", “Rights of Consumer” and the “the Conaumer
Protection Act and You™.

Booklets entitled “Help Prevent Adulteration”, “Consuzner
Protection & Weights & Measures”, “Directory of Consumer
Organisation” and "Directory of Addresses of Redressal
Agencies” have been printed. A revised, updated and
enlarged version of “Directory of Consumer Organisations”
has been reprinted.
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— Posters depicting consumer awareness messages.
— Post card size materials on consumer protection.

— Seven booklets on various aspects of consumer awareness
in Hindi for use in Adult Education Programume. These will
be useful for rural masses and women folk.

in addition, the Department is also bringing out a quarterly
journal entitled, “Upabhokta Jagaran” {Consumer Awakening)
on congumer protecion. This Journal is distributed to consumer
otganizations free of cost and is popular

(iv) The Departinent undertakes out-door publicity programnrnes
through the DAVF. These programmes include putting up
hoardings, cinemw slides, decorative railings, bus-back panels,
screening through close circuit TV system, computerized
animation display and release of newspaper advertisements
ete.

(v} The Department provides financial assistance through
Consumer Welfare Fund to the VCOs/NGOs o disseminate
consumer related information and create consumer
awareness through various activities, particularly in rural
areas.”

2.15 The Committee note that though the department resorted to
audio-visual and printed publicity to apread awarencss among the
rural, poor, illiterate mases, yet it has not yielded the desired results.
The urban poor may have access to TV and radios without being
able to read while majority of the rural villages still remain ignorant
about their consumer rights. As auch the Committee desire that for
spreading the awaremess about consumers rights, teams of dramatists
and artists who etage plays and dramae may be organised by funding
the NGOg, The brochurea, booklets, Literatures and the like materials
may be made available in regional and local languages to the NGOs/
Panchayats and any individual who can read. The Committes are
unhappy to note that fund from the Consumer Welfare Fund remaina
unused in areas of low comsumer swareness like Arunachal Pradesh,
Assam Meghalya, Mizoram, Tripura, A&N Islands and Lakshadweep.
The Committee, tharefore recommend that consumer awareness
programmes be taken up vigorously throughout the country, No fund
allocated for the purpose should resain unutilised and more funds
be made available for the purpose.



CHAPTER I
CONSUMER COOPERATIVES
Major Head 3456

szumrcoopﬂnﬂvesmphymgmtntpmmmpmvﬁhg
usmﬁﬂmdu&mmodjuummepubﬂcatmmubhpﬂm
Thepmmceofcmmme:mupmﬁvumtmjyhelpummw\enmg
the distributive network of essential commodities but also probects
againstarﬁﬂdallcardtyofgmdsbypﬁvutemdm,nvmmhguf

whkhdeﬂmmmmnﬁcluﬂm,mﬁmﬂm@hﬂumm
areas, the distribution of consumer goods is handled by the
vhbhurgeﬂmdmeulﬂ-PmmemputﬁvQSodeﬂu
{LAMPS) and/or Primary Agricultural Credit Societies (PACS) at the
retajl level

16
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MMBE&RE&IMMM:!BEMMM““M
belaw:

{Ra. in crores)
BE {1999-2000) RE (1999-2000) (BE 2000-2001)
Plan Non-Flan Plan  Non-Plan Flan Non-Plan
R.00 2.00 —_ 15.60 —_ 2.10

(i) National Cooperative Consumers Federation (NCCE)

35 The National Cooperative Consumers Federation (NCCF) is
&:eapexhudyofmaumermnpeuﬁmmmecmu’}rwi&l&m
objective of providing supply support to consumer cooperatives
parﬁcuhdyiummuumﬂwdimlhuﬁmnfmumugmd;m
also rendering technical and promotional guidance and assistance for
increasing cperational and managerial efficlency of eonsumer
cooperatives stores. NOCF had not been recetved Government assistarce
during the years 199798 and 1998-96,

3.smmummmmmmmymmm

mninremufmﬂmpmtloumuidmﬁﬂadbyﬂ\eupmgmup
conatituted nare:

(a} High establishment cost

(b) Huge loan liabillty

{c} Non-availability of working capital

() In-sufficient business tumnover

{2} Poor performance of the branches.

&?Aahdwl!ﬂurﬂwﬂwmmtcmduﬂedm}rshﬂyhtmuﬂy
or through cutside ugency to know the reasans for the losses suffered
mmemm&mwheﬂumyreapuuibﬂityhubemﬂmdm
mm&mmmmmm.mdmm
eviderwe stated as—

%Gwmtufhdhhdappohbdmhpmcmupm
1997 to study the working of NOCF. The NCCF had been
irmurmglumesatﬂutﬁmm(:mimmexpecwdm



analyse those reasons for losses and suggest remedial measures.
This Committee in its report submitted a number of
recommendations, primarily for restructuring of the
administration set up of NCCF, reducing the staff force,
development of commercial activities and reducing the loan
liabilities. Based an those recommendations, we have taken action
on almest all the points. Because of that, NCCF has turned
amundmﬂnimelnstymwehwebcenablemmmpmﬁts
aﬂermeeﬁngaﬂmuexpermlnﬂ\ecunmtymwewﬂlbe
wiping cut the entire loan liability with the bank. Our personnei
efﬁ::imcywillgnupfurt}mandnrurpmﬁtabﬂityfmﬂ'ﬂsyear
and next year will alao increase substantially.”

38 Asked wheﬂwNCCthvemycmmumdpmma&:plm
tnp:wmtanylmamﬁ:m,thehﬁﬁsh};m&wirwﬁummply,hnw
stated:—

”NCCFhuhhenammmuuiatePsmimpmveiumﬂng
ardpmmﬂhumhfuhmﬁmmuf&umajmnepshhmby
the NCCF are as follows:

{i) NCCF introduced a Voluntary Retirement Schemne. A total
numberofEiﬁemployeeswmmHWedmduﬂw?RSupm
31.1.2000. As a result of introduction of VRS and other
measures, the staff strength of NCCE reduced to 620 from
lm,whmmmmauvm;ﬂRamepa.m
Establishment Expenses.

(i) A complete ban has been imposed on recruitment in NCCF

(iii} The working of all branches and depots etc. were reviewed
and 8 uneconemical units were closed and 4 branches were
converted into Depots and Limison Offices.

{iv) ﬁdehlhdhuulrmswnrkpmgrmmwnpmpnmdht
@mtﬁmwmmmm&m
which was Rs. 78 crores during 1994-95, increased to
R&!ﬁmdtuhglm.mmmmm}dew
& fumover of around Rs. 315 crores during 1995-2000.
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{v) The entire loan Yability of the NCCF with the banks which
was more thim Bs. 13 crores as on 31.3.97 was settled during
the current year. NCCF does not have any loan Liability
with the bank as of now. NCCF will exercise sixict control
on the loans, particularly for its working capital requirement,
to avoid Interest liability and consequential losses.

(vi} NCCF will avoid laye scale inventory holdings te avoid
carrying cost and losses.

{(vil} Eiforts will be made to utilise the processing capacities of
its processing units to the maximum to obtain optimum
results,

{viii) NCCP proposes to broad-base its arrangement for
distribution of selected itema of consumer goods for further
improvement in its conunercial activites.”

3.9 Asked whethar NCCF has been able fo achieve its objectives in
regard to benefit the poor consumer and to comment alongwith details
of monitoring being done by the Govemment over the functioning of
NCCF, the Ministry, in their written reply, have stated:—

“The working of the NCCF has improved considerably over the
years. It has been caming net profits since last 3 years. The
NCCF has taken up distribution of varicus items of essential
consumer goods such as Iodised Sait, Tea, Toilet & Washing
Soap, Puloes etc. in different States. Its retail units have also
been supplying various items of comsumer goods at reasonable
prices for the benefit of common consumer.

The NCCF pubmits monthly reports on its working o the
Ministry. The Ministry has been monitoring the working of the
NCCF by analysing its monthly working results as also through
periodical reviews. Gol has nominated two senior Government
officials in the Department of Convumer Affairs as Government
nominess on the Board of NCCE These officials advise and guide
the discussions on various issues in the meetings of the BoD
and other sub-commitiees to which they belong to.”
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3.10 Asked whether there is any proposal to close down joss
makin;brmdmufﬂﬂtﬂ&whﬁmmy,mmeirwﬁmﬂmhwe
stated—

"AﬂufthnhranchesofNCCFhudeanmdpmﬁtsdmlm
#9. The performance of the branches of the NCCF in the current
year is under constant review. The NCCF has warked out a
time schedule to improve the working of some of its branches
whnhavebemincurringmargmallmuhﬂmmmmtyemﬁ
decision will be taken to close down the units which are
considered to be economically unviable,”

3.11 The Committee cbserve that as an apex body of Consumer
Cooperatives in the country in providing eupply support and
rendering technical and promotional guidance and assistance to
Cnn-umtrCnopul&vu,themlequCCthryimparhntfurthe
benefit of the common man. NCCE however, suffered Josses due to
pmrpﬂfurmamnfmenfihlirmchumdinfeﬂmmnguiﬂ
ukiﬂuforwlﬂchthnGmmmhidhmmﬂmumﬂpmwp
hmwmdymdﬂmﬁneihmmﬂddmdﬂnmdalpmblmu
and {0 suggest remedial measures. The Committes note that all the
BundmanCEFunmdpmﬁhduﬂngﬂH-ﬂmdthepﬂhmnu
of the Branches in the current year is under constant review of the
Mmmm&mmjﬂummmfmqnfthtopiﬂlm&ltﬂw
Government shonld monitor the performance of NCCF
and impltmmtth:mnmmmdllimufthecxpertpwpinleﬂu
and spirit to ensure that the Federation does not suffer any loss in
future. Also the proposal for distribution of certain essemtial core
commodities through Public Distributicn System, Consumer
Cooperative and Civil Supplies Corporations at fixed and reasonable
prices should be finalised soon in consultation with the State
Agencies 8o that the NCCF should earn profits. Steps taken and
progress achleved should be communicated to the Committee within
three months time,

(i) Super Bazar

3.1211\&5upﬂﬂunr,&hbﬁs}mdml%6wiﬂmnviewhupmide
euamﬁalmmxmwrgwdsandnﬂmritemsnfdaﬂyrmdnntmmable
Prices in the NCT of Delhi, statted running in losses since the Pinancial
le%ﬁ.hmhhghmhmhmmtmmpmmﬁmﬂu
staffforpa}rreviewwhichhadtnbeyielded.ﬂ\emﬁutmngﬂ'lis
mmeﬁmﬂlﬁmqmmt.mcﬁmmmeﬂmrdnfnhmtmsislmg
over due.
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3.13 On the question of the reasons for Super Bazar nmning into
losses when it had been eaming profita some times back and the
remedial steps taken by the Government, in this regard, the Ministry,
in their written reply have stated as follows:—

“The main reasons for losses as identified by the Super Bazar
are as under:

{i) The declining trend of total sales as a result of which the
total gross income has reduced.

{ii) The Increasing trend of expenditures, particularly of
establishment expenditure. It may also be added that Super
Bazar has partially implemented the recommendations of
Fifth Pay Commission form June, 1998 which has also
resulted an incresse in expenditure by Rs. 3 crores in the
financial year 1998-99.

{iii) Having excess number of employees.
{iv) Running of vnviable brarnches.

The Super Bazar is an autonomous cooperative organisation
having a BoD} to tuke decisions o business end administrative
matters. The Super Bazar has however been asked to draw up
an action plan for its revival which is yet to be received from
Super Bazar after being conzidered by their BoD.”

3.14 Regarding election for BoDs of Super Bazar, the Minisiry has
furnished the following information:—

“The Super Bazar has informed that out of total of 72
constituencies, the electoral rolls for 57 constituencies are ready.
Inspection of polling stations will be done in 2/3 days time. A
team of officials has been provided tc Shei M.L. Jain, Retd.
Registrar Delhi High Court who has been appointed as the
Returning Officer by the Hon. Delhi High Court for conducting
the election. As per the directive given by the Hon. Delhi High
Court on 33-2000, the notification for holding the election was
to be issued within 15 days from the date of order. The Super
Bazar has informed that all steps have been taken by them in
this regard in conformity with the directions given by the Hon.
Delhi High Court. The date of holding the elections will be
notified by the Super Bazar after getting the same approved in
a meeting of the BoD.”
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316 Asked to furnish details of omission and Commission that
have come to the notice of the Government in regard to functioning
of Chairman and Vice Chairman of the Super Bazar, the Ministry have
furnished ag:—

*Some of the omission and Commissions which come to the
notice of the Government against former Chairman and Yice
Chairman of the Super Bazar are as under:—

(i} Continuous interference in the business and administrative
matters of the Supbr Bazar.

{ii) Irregular appointments and promotions given in the Super
Bazar

(ili} Usarping all the powers of the BoD and not holding the
meetings of the BoD? as per the provisiona of the bye-laws
of the Super Bazar.

(iv) Making irregularities committed in the purchase of
comunodities in the Super Bazar

(¥) Usurping the powers of the MD, Super Bazar, etc.”

3.17 Asked whether the Government feel that their monjtoring in
regard to functioning of Super Bazar has been to the mark and to
comments, the Ministry, in their writkem reply, have stated:—

“As explained above, the Super Bazar Is an autonomous
cooperative organisation having ita own BoD to decide about its
business and other administrative matters. The Gol had stopped
releasing financial assistance to the Super Bazar, Deilhl to.ef
1997-98. Due to the monitoring undertaken by the Government,
uregularities committed by the then Chairman and Vice-
Chairman were detected and necessary remedial action taken
like inquiry under Section 62 of the MCSC Act ‘84 by CRCS,
removal of the non-official members of the BoD and appointing
senior officials of the Government to hold the post of Chairman
and Vice-Chairman of the Super Bazar etc. Seven cases covering
vatious types of irregularities have also been recently referred
to the CBI for investigation.”



30

3.18 The Committee note that the Super Bazar, established in
1966 with a view o provide essential commodities at reasonable
pﬁmmmmmmhmdmmdmﬂﬁhumedabndimy
during the recent times for inferlor quality and unreasonable prices
of commodities in some of its Branches, As such, the consumer have
turned to open market thereby leaving behind Super Barar as an
unviable arganisation, They further note that the Super Bazar had
to puffer huge losses due to a mumber of embezziements, mis-
appropriation, fraud, irregularities committed by its officers and staff.
Alsoelecﬂontoihﬂnardufnirecmhnmhkmplutmfu.
The Committee have been informed further that its former Chairman
and Vice-Chairman committed a number of omission and
commissions such as continuous interference in the business and
administrative matters, irregular appointments and promotions,
irregularities in the purchase of Commodities etc. due to which they
were changed from their positions in the past frequently. The
Committee opine that the Ministry’s monitoring over this issue has
been very poor and negligible. The Committes view this sjtuation
very seriously. The Committee, therefore, strongly recommend that
theremmmtshnuldhkeiummdhhﬂhpihmmﬂultheguﬂtf
officers and staff against whom enquiries are pending since long
are convicted expeditiously and the amount embezzled by them are
recovered without further delay. Also the election to the Board of
Directors should be held at the earliest s0 that decision
its placement with the Government of National Capital Territory of
Delhi is arrived at. In the meantime, the Commites urge the
Government to devise ways and means to run the Branches of the
Super Bazar in profit so that the very purpose of its establishment
is not defeated,




CHAFTER IV
{i) Bureau of Indian Standards
Major Head: 2852

The Bureau of Indian Standards has been functioning as a statutory
body under the Bureau of Indian Standards Act, 1986, with effect
from 1 April, 1987 promoting and nurturing the standardisation
movement in the country. Its functions are closely related with that of
weights and measures unit

42 The BE & RE (1999-2000) and BE (2000-2001) are as follow:—

{Ra. in Crores)
BE 190-2000 RE 1993-2000 BE 2000-2001
Flan Non-FPlan Flan Non-Plan Flann Non-Plan
245 _ 0.65 —_ 295 —

4.3 The Packaged Commodities Rules, 1977, formulated under the
standard of weights and measures act, 1976, require mandatory
declaration relating to (i) name and address of the manufacturer or
packet, (i} name of the commodity in the package, (iii} net quantity
msmldardlmitufwdghumdmmm,ﬂv}mﬂ'lmdﬂuof
packing, (v) retail sales price in the form “MRP...... inchusive of tall
taxes”, and (vi) size of the commodity, if relevant which are enforced
by the state Governments,

44 Asked about the steps Government have taken to ensure the
right quality quantity and price of goods bearing ISI mark to the
conswmers. The Secretary of the Department during the official
evidence, have stated;

"We have held several meetings on thiz with the representatives
of the trade, represented by CII, FICCT and ASSOCHAM and
also consumer representatives. The consumers wanted the cost
price and the zelling price to be printed but this was not

u



32

acceptable to the trade, particularly consumer trade.
objectedmatnuwheminblminmmecmtpﬂceisgiwnmﬂn

Theh[injslr}risnnthemtndesunybm We are not against
manufacturers or busi We want to see that the consumer
isnmexploited.So,wzpointadautttﬁsspedﬁcfa.ctmtﬂm
MRPisnotﬂteprine&twhiﬂhlhepackngeismld.Several
bu&ineamhnveprintedmmmﬂnirpackagﬂnndﬁﬂﬂng
their products at a much lesser price. We found out after

undmhnﬂh:g.Themnfhiﬂﬂy Prices is coming
down because of linking excise duty with MRP~

45meBIShustahmup&w¢mmhm-ﬁmnfbuﬂdmgfmﬂw
National Institute of Training for Standardization and quality
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4.6 Asked the reascms for not awarding the construction work of
the training institute of BIS at Noida in the FY 1999-2000 and about
the monitoring being done by the Ministry, the latter stated in their
written reply as:—

“The work of construction of the boundary wall of the Training
Institute of BIS at Noida was entruated to CFWD and entire
remittanwe for the work was made in October 1998. due to the
slow progress made by CPWD in this regard, & meeting was
taken by Secretary {Consumer Affairs) on 12.5.99 with Chief
Engtneer, CPWD, Architect, DGBIS and others in which it was
decided that the construction of boundary wall would start in
7 dayes and it would be completed in October, 1999, In pursuance
of this decision, CPWD initiated the work soon thereafter for
omstniction of the boundary wall. Thus, there was mordinate
delay on the part of €PWD in executing the construction of the
boundary wall In the meeting on 125.99 taken by Secretary
(Consumer Affaira}, it was also decided that as regards the
building, DGBIS weould hold discussions with CPWD.
Accordingly, BIS held discussions with CPWD and in the light
of these, it wan falt by BIS that CI'WD may not be in a poaition
to carry out the work within the requisite time frame and hence
a proposal was mooted by BIS for awarding the work to a PSU,
After concurrence by Planning Commission, this proposal of BIS
was approved by the competent authority in January 2000.
Thereafter, tenders were floated by BIS in February, 2000. Tender
enquiries have been received from PSUs in March 2000 and the
same are under active comsideration of BIS for awarding the
work. As the award of contract could not be finalised in March,
2000, RE of Ra. 20 lakhs could not be utilized. The award of
contract is expected to be finalised in April, 2000. It would be
obsarved from the above facts that monitoring of this project
was done by the Department. Non-utilisation of BE and RE
1999-2000 was thus mainly due to delays on the part of CPWD
and the consequential decision to shift from CPWD to PSU which
necessitated the due procedure of floating of fenders, etc. The
BIS has been informed that cost escalation will have to be bome
from their funds.”
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47 The Committee appreciate the right steps taken by the
Ministry In persuading the Department of Revenue o link excise
duty with Maximum Retail Price (MRP) on various goods, which
hmmu}udinbﬁngingdnwnﬂummﬂedpﬁmhlmlweh.
Thecummhhtmhmu,aﬂllappmhdethﬂﬂumﬂmwﬂl
now swiuhmwuvuchuginghyundumlghmE the goods seld to
:ummu.mmmnﬁﬂmmﬂehuduluﬂuimcuummmt
should devise concrete measures in consultation with the State
Gw;mmmmﬂuuuth:lth:podabuuinglﬂmaﬂ:mnut
underweight and also the consumers Are not overcharged and the
goodsmnntnfinitﬁnrquality.hhoeﬁumshwldbamdem
imlndemmgmd!inthtﬁﬂﬁnk]nsrxﬂiﬂedutywiﬂ!m

uTh:CmmiMnnhmﬂthmuthmﬂmtheﬂwpmgmuin
the construction of NITSQM, Noida due to shifting of the award of
mmmuwnmnﬁu.mmMmmmm
thatuhnmtcmnhnuldbtukminulﬂﬁn;thtﬂnnm:wid
umemmdehyinﬂiemtrucﬁmmﬂ:.mﬂmnihdngnfm
woﬂtlhnﬂldbelnumiﬁtdfuﬂhﬂwﬂutthetniniusimﬂuhis
operationalised within the shortest possible period of time.

{ii) Regulation of Weights and Measures

Major Heads : 3475 & 5475

4.91Tuemglﬂaﬁmulweighbmdmmm,h&emmh?m
done through the Standards of Weights and Measures Act, 1976 and
the Standards of Weights and Measures (Enforcement} Act, 1985.
Thmugh&melegiﬂaﬁmﬂanvmmtmsmeﬂmtaﬂwd@tsmd
mzasurﬁusedmmde,ﬁmmﬁmh\dm&hlpmducﬁmurpmmﬁm
ufhummheulﬂ\mdsa:ﬁetymamuatemdrﬂinblemthntumm
gmmwedmumynf&ﬂrpﬁfm.mﬂhmmm&ﬂw
mnwmmwgetdghtquaﬂt}rfqumﬂtynfgoodniurwhichtheym
paying:
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410 The BE and RE 1999-2000 and BE 2000-2001 are as follows:—

(Rs. in Crores)
BE 1999-2000 RE 1999-2000 BE 2000-2001

Plan Non-Flan Plan Non-Flan Plan  Non-Plan
2.00 1.09 1.44 116 242 143

411 During the rerent time the Department has undertaken
building construction of RRSLs at Faridabad, Bhubaneswar and
Guwahati. Augmentation of the infrastructure of the existing RR3L's
at Ahmedabad is going on. The performance in moet of these projects
are dismal. There has been cost escalation in the construction of RRSL
Bhubaneswar which has been compensated by way of reappropriation
from the unutilised amount from the one at Paridabad thanks to the
dﬂayhhemﬂmof&ewkhﬂuhﬂu.ﬂtpmjeﬂatGuwahaﬁ
has not yet started at all As for the RRSLs at Ahmedabad and
Bangalore purchase of equipments are still underway. Most of these
projects have started since the financial year 1397-58.

417 Asked to fumnish the physical target set for and achievement
thereof since 1997-99 and reasans for shortfall, if any, yearwise for
RRSL, Faridabad alongwith targets fixed for 2000-2001, the Ministry
have stated thus:—

Year Phiyaical target Achievement Reanom, o shawtfall
199798 Construction of ML Diday tn handing ovet of
compound wall lacud by State Geonet.
1996-95 To ralss Compound Nil
compound wal wall
and prepare conutnucted
designe for and
buikding. preparstion of
designa n
Final stage.
195 To raine the Only digging Technical problems
2000 comatnaction hae been done. svornantered during water

upio plinth level.

analynin at the wite,
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4.13 The information regarding RRSL at Bhubanveswar as received
from the Ministry isi—

Year Phyzical target Achievement Reason for shortiall
199704 Ta complets Constraction Deday In construction
oonstruction upto rommenced, by CPWD dise 1o
phinth Level. COUTt Chse.
195659 To bring Corudruction Nil
canstruction upia upto lnd foor
Ond Floor completed.
1995 To complete Mearing Mil
2000 corstrucHon, oomphetion,

4.14 The Commiticc are distressed to note that the progress of
construction of RRSLs at Faridabad, Bhubaneswar and Guwahat! and
also agumentation of the infrastructure of existing RRSL at
Ahm:daludhumfullwhundimﬂﬂwughthtwmknnﬂte
pm]echuhrhdduﬂngﬂleﬁmndﬂyenim-ﬁ.m“mpnt
foﬂhbyth:MmhhyfurHledthyinthlmphﬁonufthepmjuu
mchudﬂayhhmdingnmthnlmdbysmﬂnﬂmmmtdﬂay
in construction by CPWD due to court case and due to technical
problems enconntered during water analysis at the site are not at all
satisfactory. In the opinion of the Committee the Ministry has not
attached due importance to the projects and has not even taken up
the issue with the Ministry of Urban Development at appropriate
level which has virtually resulted in cost and time overruns. The
Committee view this situation very sericualy. The Committee,
therefore, tecommend that the Ministry should make all out efforts
for completion of the projecis without further loss of Hme by taking
up the issue with the Ministry of Urban Development at the highest
level. Steps taken and progress achieved should be communicated
to the Committee within three months.



CHAPTER ¥V
ESSENTIAL COMMODITIES

The Essential Commadities Act, 1955 was enacted to ensure easy
availability of ezsential commodities to consumers and to protect them
from exploitation by traders. The Act provides for regulation and
control of production, distribution and pricing of commoditiss which
are declared az essentlal under the Act This Act had been made more
stringent through the Basential Commaodities (Special Provision) Act,
1981.

3.2 Since the Act, 1981 had lapsed on 31.8.1997, ane ordinance
after another has been passed. The Bill for amending the Act has been
introduced during the on going session of Parliament.

5.3 In order to prevent unethical trade practices like hoarding and
black-marketing, etc., the Prevention of Black-marketing and
Maintenance of Supplies of Essential Commodities Act, 1980 is being
implemented by the State Governments to detain persons whose
activities are found to be prejudicial to the maintenance of supplies of
essential commaodities essential to the comminity.

54 While the Easential Commodities Act, 1955, ia punitive in nature,
the Prevention of black-marketing Act, 1980 is preventive in nature.

5.5 Asked about the steps the Government have taken to prevent
black-marketing, hoarding, etc., the Ministry in their written reply, have
sita besed - —

“The State Governments are impressed upon from time to time
to make full use of the Essential Commodities Act, 1955 and the
Frevention of Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980 so as to prevent blackmarketing
and hoarding of essential conumodities.”

37
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5.6 Asked whether the Government have reviewed or proposed to
review the Acts to have a full-proof check on the malpractices like
black-matketing, hoarding and adulteration. The Ministry, in their
written reply have stated as:—

"The Essential commodities {Amendment) Bill, 2000 has been
introduced in the Lok Sabha on 8.3.2000. The Bill seeks to make
the provigions of the Essential Commodities Act, 1955 more
effective and deterrent against hoarders and blackmarketeers.”

5.7 When asked about information regarding the number of raids
made or number of convicdons made, the Secretary, Department of
Consumer Affairs stated that State Govemment is the implementing
authority and that they will give the information for all these years.
The year-wise action taken under Essential Commodities Act, 1955 aa
furnished by them later, is contained in Arnexure-TV.

58 The Committee take & serious note of the fact that the number
of inquiries made regarding hoarding black-marketing, ete. and
convictions made under the Fasential Commodities Act, 1955 are far
from being satisfactory due to the fact that the number of persons
convicted has come down from 6379 in 1997 to 1273 in 1999. In the
same way the number of persons prosecuted has come down from
8320 in 1996 to 3048 in 1999 whereas the number of persons arrested
has been considerably increasing from 4560 in 1996 to 6457 in 1999.
Keeping in view the fact that & number of essential commodities are
being blackmarketed by the traders to e¢nrich themselves, the
Committee, strongly, urge the Government fo get the Essential
Commedities {(Amendment) Bill, 2000, as introduced in the Lok
Sabha, reconsidered seriously in order to eradicate nexus of the
black-marketeers, hoarders and adulterators.

New Deu; DEVENDRA PRASAD YADAV,
17 April, 2000 Chairman,
28 Chaitra, 1922 {Saka) Standing Committee on Food,

Civil Supplies wnd Public Distribstion.
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Shri Jai Prakash

Shrimati Preneet Kaur

. Shel Brijlal Khabri

Shai Shyam Bihari Mishra
Shrl Sisram Ola
Shri Manxinh Patel
Shri Laananrao Patil
Shri Baju Ban Riyan
Shri Vishou Dev Sal
Shri Abdul Rashid Shaheen
Shri Akhilesh Yadav
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Rajya Sabha

21. Shri Lajpat Rai
22, Shri M.A, Kadar

SECRETARIAT

1. Shri Krishan Lal —  Depuly Secrelary
2. Shri R.S. Mishm «—  Linder Secrefary

WITNESSES

hﬁnislryuiﬂommer&ﬁnhmdhbliﬁbiﬂtﬂhuﬂm
(Department of Consumer Affairs)

1. Shri K. Srinivasan —  Secretary {CA}

2. Shri C5. Rao ~ AS&KFA

3. Shri 5. Nautiyal —  Addl Secretary (CA)
4, Shri PS. Das — DG {BIS)

5. Shri T.T. Adhikas — MD (NCCP)

6. Shri P. Mitra — MDD (Super Bazar)

7. Shri PA. Krishnamoorthy -~ Din (W&M)

8. Shri 5P Nayyar —  CVO {Super Bazar)

2. At the outset, the Chairman welcomed the representatives of
the Ministry of Consumer Affairs and Public Distribution (Department
of Consumer Affairs). The Chairman then asked the Secrefary concetned

to introduce his colleagues and the Secretary introduced his colleagues.

3. The Commities then discussed with the representstives of the
Ministry of Consumer Affairs and Public Distribution (Department of
Consumer Affairs} the various points mentioned in the List of Points.
The queries of Members were resolved by the representatives. The
evidence was concluded.

3. A verbatinn record of the proceedings has been kept.

The Commiites then adjovrned,



MINUTES OF THE SEVENTH SITTING OF THE
STANDING COMMITTEE ON FOOD, CIVIL SUPFLIES AND
PUBLIC DISTRIBUTION HELD ON TUESDAY, THE 11TH AFRIL, 2000

The Copunittes sat from 1140 to 1500 hours.
PRESENT

S5hri Devendra Prasad Yadav — Chairman
Muaiiees
Lok Sabha

Shri AP, Abdullakutty
Shri Shyamlal Bansiwal
Shrl Namdeorao Harbaji Diwathe
Shei Abdul Hamid

Shei Jal Prakash
Shrimati Prenset Kaur
Shri Brijlal Khabri

Shri Aditys Nath

. Shri Sisram Ola

Shri Abdul Rashid Shaheen
. Shri Rama Mohan Gadde

Rafya Sabiha

womoN e m e
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15. Shri Lajpat Rai
16 Shri Dawa Lama

1. Shri Krishan Lal —  Deputy Secretary
2 Shri R5. Mishra —  Linder Secrelary

41
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(i} Consideration and adoption of Draft Fourth Report.

2. The Comunittes, then, considered the Draft Fourth Report on
Demands for Grants (2000-2001) relating to the Department of
Consumer Affairs, Ministry of Consumer Affairs and Public
Distribution. The Committee adopted the report with certain
modifications.

{ii) Consideration and adoption of Draft Fifth Report.

3 E L] L L L ]

{iii) Consideration and adoption of Draft Sixth Report.

4‘ L L. i L]

5. The Committee then authorised the Chairman to make
consequential changes arising out of the factual verification of the
mwﬂhy&m&pa@mﬁd%&fﬁﬂmﬁ&aﬂsmﬂ
M&Dﬁﬁhﬁmmdpmmt}hy&nmmmmaﬂmof
Parliament.

The Committee them adjourned.

“ Mot relaied te this report
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ANNEXURE 1T

ACTION TAKEN UNDER ESSENTIAL COMMODITIES ACT, 1955 BY STATES/UTs
DURING THE YEAR 1996 mef 1.1.1996 to 31121996 _ _

‘R No. | Staee/UT
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ANNEXURE 1T

ACTION TAKEN UNDER ESSENTIAL COMMODITIES ACT, 1955 BY
STATES/UTs DURING THE YEAR 1957 wef 1.1.1997
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Statemwent showing information upta 30.4.1998.



ANNEXURE iV

ACTION TAKEN UNDER THE ESSENTIAL COMMODITIES ACT, 195%
BY STATES/UTs TRIKING THE YEAR 1998 wef 1.1.1958

Sl No.  SammerUT
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